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PART-I—Orders and notifications b

¥ the Government of Tripura,
the High Court, Govern

ment Treasury, etc,

Government of Tripurs

Hoine Department
No. I, 15(27)-PD/67. Dated, Agartala, the 19th Ty

NOTIFICATION

in exercise of the powers conferred by section 13 of the Manceuvres, Fiei;

and Artillery Practice Act, 1938 (V of 1938) the Governor of Tripura is pleased #
following rules, namely 3-— !

PART—I

PRELIMINARY

Short title
extent and
Conunence-

Rule 1. (a) These rujes may be called he Tripura Manoeuvres, Fiel
and Artillery Practice Rules, 1981,

Bt (b} It extends to the whole of Tripugs.
(¢} It will come.into force from the date of publication in
(arette. :
Iefinition. 2. In these rules,

unless the context othegwise requipes—
() “the Act” means the Manoeuvres,

Field Firing and Artillery
Act, 1938 (V of 1938);

(b)“‘Cbllector” means the District
District in which the
situated ;

Magistrate and Collector : of the .
area utilised for the purpose of manosuvres js
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(¢) “Commission” means the body constituted by the collector of the

District for deciding all appeals against awarding of compensation
under the Act ; ‘

(d) “Revenue Officet” ineludes Additional District Magistrate and
Collector, Sub-Divisional Officer, Additional Sub-Divisional Officer,
Deputy Collectot; sib-Deputy Collector or any other Cfficer,
specially authorised by the Collector to discharge the functions of a
Revenue Officer under the Act or these rules s

(e) “Section” rocans a section of the Act ; ' r ',14

{f) “Tehsilder” means Revenue Officer in Charge Tehsil under the
Tripura Land Revenue and Land Reform Act, 1960,

(g) the expression “Gaon Panchayat” and word “Pradhan” shall have the
meanings respectively assighed to them in the United provinces -
Panchayat Raj Act, 1947 (Act No. XXVI of 1947) as extended to

Tripura.
PART--1I

PUBLICATION OF NOTICES.
P et of Pob- 3. (1) A notice under the sub-section (2) of Section 2 and sub-setion (3) of Fr bt
Hiling Motices section 9 of the Act shall be published by the State Government in
nadnp aeclions 2 the following manner, namely i— '
Al ol the
St (i) By publishing in the Tripura Gazette ;

(ii) by publishing at least in two local news papers ;

(iii) by beat of drums of by loudspeaker in such place or places L
in or neaf the area as the Collector may direct ; ‘
(iv} by affixing copies of the notice in the language of the locality
irl prominent places in or near the area such as couits police
stations, Tahsil Offices, Block Development Office and |
Project Executive Office. e "
(2) In addition to the methods laid down in Sub-rule (1) such notice may. ’
be published and circulated by the Stato Government in one 0T more '
of the following ways namely —
(3 by distributing copies thereof at markets, fairs or social or any
othet gatherings ; “

(i) by sending copies thereof to Grain Panchayats organisers of thd :
Rural Development Department and the Supervisors of the Agriculturf? K

Devartment to give the publicity to the same ;
o

———
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(iiiy by sending copies of prominent persons of the locality, ! ram Pra—i
dhans and Tahasildars ; : i

(iv) by personal service through the police of the villages situated in the
iy, -
area ; 11

(3) For publication one month and one week as neatly as may be befowl
comimencement of the Manoeuvres as required by Sub—Sectlon (3)‘
of sectiom 2 of the Act and for publication one week . as ‘nearly as
may be before the commencement of field firing and artillery practice
as required by sub-section (4) of sectionm 9 of the Act,:the methods
prescribed in clauses (i) and (iii) of sub-rule (1) and such other
method or methods as the local authorities may consider necessary
shdll be employed. : s 20

(4) Revenue Officials visiting the affected area may also "be supplied |
with copies of the notice and instructed to make the contents known to as
many people as possible. :' T

(5) Asrequired by the provisc to G&ub-section (4) of section 9, )
publication by beat of drum or by loudspeaker and | affixation |
1
|

shall, in each case, be verified in writing by one Gram Pradhan and two |
other literate inhabitants of the Iocahty, and notice by beat ?f drum or .y
by loudspeaker shall also be givén seven and two days? a5 nearly
as mdy be hefore the commencement of fleld firing and artﬂlery
practice. CEovh

Publication of 4. When taking action under Part II, the Collector shall in élfiéh of ways
peneral infor- described therein as may appear to him desirable, give wide pubhmty to
mation. rights and duties of the general public prescribed in the'a(:t and the
rules and in particular to the principles governing assessfnent and
payment of conipénsation.

PART—III DR ¥

SELECTION OF AREAS FOR MANOEUVRES, FIELD FIRING AND |/
ARTILLERY PRACTICE. i .5

Belection of site i iw

and fixations of 5. (1) The Collector shall give every assistance to the military authontws 12 the
dates for mano- selection of areas for manoceuvres or field firing and artﬂlbry pracnce
euvres or field In doing so, due consideration should be given to the selectno:lz of a tract

firing and artil- |
[SETReteE the temporary occupation of which will cduse the least posslble incon- !

venience to the inhabitants, Waste land of land with few. mha.blted P

= 5
" sites or sparsely coveted by ctops should be selected as far as p@s_mble
. i G AXGAUYUALLET O LA €
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(2) T selecting the time for the holding of manoeuvres or field firing
and artillery practice regard: shall aiso be had to the following considera-
tion, namely — '

(a) asfar as practicable the manoeuvies or field firing and artillery
; praetice should be held at a time when there is least likelihood
of damage to standing crops or of interference with agricultural

" pperations ; '

and

(b) dates of local fairs and religious gatherings would, as far as
possible, be avoided.

6. The Officer in Command of the Military forces engaged in the mano-

cuvres or field firing and artillery practics shall, in order to minimise

the probable damage and inconvenience, at least 15 days bebore the date

notified for the commencement of such manoguvies OT practice, consult
the Collector conesrned regarding -

{a) the actual course of the manocuvres Or the direction of the
field firing and artillery practice ;

(b) the time or times of the day or days during which such
manoeuvres or practice shall take place.

7. The Officer in Command shall, at least seven days before the date
notified for the commencement of the manoeuvres or field firing and
artillery practice, forward to the Collector so far as may be possible,
the exact programme and the exact areas of such manoceuvres or field
firing and artillery practics and lisi of the arecas to be considered as
danger zZones.

8. (1) The Collector shall take necessary steps to inform the villagers,
by beat of drum or in any other mannper that he may consider proper
of the times and dates during which mapoguvres or field firing and

artillery practice shall take place and in the case of field firing and
artillery practice also of the areas declared to be danger zones. He
shall also depute as sufficient police force to sccure that the areas
sotified as danger zones are cleared of human beings and animals at
least two hours before the military operations are scheduled to begin
and that no unauthorised person enters the danger area untill the
military operations have finished.

]

(2) After the operations are over, the Commanding Officer of the -

forces shalt give all  ‘Clear certificate’ to the representative of the

Collector stating that the area is go longer a danger zone.

i

: If there is
o mnssibility of unexploded bomb or blind lying somewhero in any i
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10.

11.

i2.
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particular area, fhe commanding officer of the forces sha
guard the area till such time as the unexploded bomb or

vated field, pond and fishery etc., the persons entitled to .ég— there shall
not be allowed to enter the area. For this restriction of i@iij@ment and
paid to .the persons
V. However, ‘there shail
stipulated in rule 34 for

consequent loss thereby, compensation shall be
concerned following the rules under Part
be no minimum rates of compensation as
such cases,

PART—IV

Procedure to be followed by the Revenue Officers.

9. (1) The Collector

the manoeuvres or field firing and artillery practice. Tt sﬁall be the
duty of the Revenue Officer s0 deputed to see that all reaé(finable faci-
lities are afforded to the inhabitants of the locality whis have to
evacuate the areas concerned. : &

(4) If more such officers than one are deputed, the area aﬁfectéd shall
be divided between them and each officer shall ;
map showing the area of the circle for which he is respon :ii:jle, W
When the Collector takes action in accordance
the inhabitants of the areas affected
military operations, he shall at the same time cause them to hq'jnfoﬁmﬁ
of their rights and duties under the Act and rules and of'the manner
of submission of claims for compensation, 5 e

with rule 8;to inform

Registers of damage or injury shall be maintained by thjq fRevenue
Officerin  the forms, prescribed in Schedule I. o

The site to be occupied by the camp, if any, shall be entn".:red by the
Tehsildar or Assistant Tehsildar in registers before the 'fi;anoeuvl'cs
o field firing and artillery practice commence and the fields swhich may
be damaged by the movements of the troops shall be entere in them
from day to day. The following directions in regard to the maintenance
of registers shall be observed namely. :- E

() A sufficient number of blank sheets of the register ' .res.cri:bed
under rule 11 shall be supplied "to the Revenue Officer concié"i'ﬁed - for
distribution to the Tehsildars or Assistant Tehsildars and {a, teserved
stocks shall be keptat the Tohsil. All Tehsildars or Assistint Tehsil.
dars concerned shall be summoned to the Headquarter

G SRR b
1

4l arange to
blind' has been
recovered.  If this area happens o be inhabited or happexis_‘;'f:o be a culti-

shall depute one or more Revenue ‘_(:f)e['f.icers not
below the rank of Circle Officer (o accompany the forces ;engaged in

be provigléd “with a

of the times and &%ttps of the

of theTehsil at
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13.

14.

15.

L6.

least a week before the commencement of military operations and shall
be instructed in their duties” by the Revenue Officer or Officers who
should see that the instructions givei to them are duly entered by them
in their diaries.

(i) On any day on which damage is done in a circle, the Tehsilders
“shall send an immediate written report to the Revenpe Officer so as
to reach him carly in the evening of the same day. The report will
merely pive the name or names of the villagers in which damage has been ;. .

done and state whether the damdge has been slight ordinary of heavy. i

(i) Whatever the incidence in any particular feld may be, damage
done in five fields or below will be reporied as «Slight” in six 1O
twenty fields has “ordinary” and in more than twenty fields as ““heavy’.
If possible, the Tehsildars will fill up the first six columns of the regi*-
ster ihé same evening with regard to each filed in which the dz’mmge;
has been done. He will be held personally responsible for seeing that i
no field is ommitted in which damage however slight, has -been done: "
The Revenue Officer will then arrange his programme of inspection
for following day and send informaton to {he Tehsildars concerned, :

Villagers who claim comgensation of any kind of damage or loss caused’:
to them may either make report to the Tehsilder -who shall forward
to the Revenue Officers or present theif claims directly before th
Revenue Officer. If a claim is made orally, the Revenue Officer sha
reduce it to writing. &

The Revenue Officer shall inspect all fields in which damage has beent’
done. He shall take over the registers in fotm A proscribed undet
rule 11 form the Tehsildars and fill in columns 6 and 7and an estimate .
of the area damaged expressed in terms of paisa in the rupee. The .

amount of the compensation shall then be worked out. N

P47

The Tehsildars shall also report the damage caused if any, to houses.

wells trees, and other property in form B, prescribed under rule il The

Revenue Officer shall inspect the heuses wells, trees’ and other p.l‘opertf}j' i
so damaged and make an estimate of the amount of the compensatidp ;

to be paid to the owners. ‘ 5,
Injuries to persons and domestic animals shall be reported in th"e_a _
respective forms prescribed under rule 11, The Revenue Officer shall -
persoaally verify the -extent of the damage or loss and fix the amount

of compensation to be paid for it -
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17, 1Inalil cases under Rules 14, 15 and 16, if the award is accepte
shall be made at once and receipt stamped where necessa
satisfaction of the claitn taken from the Ppayee either on separ;

or in the remarks columns of the register, as may be comvenient, y

18. Registers of compensation” paid for exclusion or removal of p_g:i_"s,q.ﬁs"_ or
domestic animals form any place declared tobe a danger zone ' shalt
be maintained in the form F prescibed in the Schedule I. -

19. As soon as the Revenue Officer is satisfied that an area will have io be
evacuated, he will instruct the Tehsildars to fill in colurans 1.to 3 of
the register prescribed in rule 18. Tmimediately before the eva'Euation
takes place the Revenue Officer will check the entries and,’ aftér
calculating the amount of compensation ‘due, pay the amount to the
persons concerned.  He will take receipt, stammped where ncé_essary,
cither on separate paper or in the remarks column of the register. as
may be convenient. '

20. (1) Beifore deciding any claims for compansation the Revenue%Qiﬁéexvj
shall make known to the villagers in the area affected by beat of drum
or by laudspeaker and also by afixing a’ notice at some prominent
place in the village that any claiment dissatisfied with his awar f:a-y',“z
within 15 days of the award, give notice in writiing of his intention’
to appeal and hat the appeal will, in due course, be heard By he*
commission preseribed i sub-section (4) of section 6 of the Act

(2} Anyperson who notified his intention to appealin the i nér;
provided in sub-rule (1) above shall, on application, be entitled. to
free copies of relevant enfries and the order or award of the Revenue
Officer, :

21, Money awarded as compensation shall, as far as possibIé‘;“ be
paid direct to the person concerned by the Revenue Officer on, the
spot immediately after making the award, whether notice of an appeal
is given or not.  The Officer in Command of the military forces eﬁéaged
in the manoeus res or the field firing and artillery practice will a?rj;'ange :
for sufficient cash for immediate disbursement. Additiopal compen:

tion awarded as a result of appeals shall be paid to the person cé""i;ér._' :

ned through the Circle Officer.

22. When it appears that damage is likely to be done in any village " ;

H

than once, or that the damage ot part of it may be of a temporary 1 ure

only, the Revenue Officer should use lis discretion as to the time
the damage done should beassessed. . __ . ... .. ... . P o2
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.23,

24,

25.

20.

When the manoeuvres or the field firing aed artillery practice continue- i '~
over a considerable period of time or take place periodically overa '@ . .
considerable period of time, the Collector shall decide in consultation '+ - v
with the Officer in Command of the Military Forces, the period or
periods after which an assessment of the damage caused and the award
of compensation should be mads. '

Before the manoeuvres of the field firing and artillery practice commence, &
the Officer in Command of the forces engaged in the Manoeuvres or
practice shall nominate a person to serve on the Commission to be cop- '-"-l‘ WAL
stituted under Sub-section (4) of section 6 of the Act and the Collector
concerned shall also take steps to get two persons nominated by the Block ..
Development Committee of the Sub-Division concerned and a Member , -
of the Tripur Legislative Assembly of the concerning area to serve om ;..
the said Commission. In case of Sadar Sub-Division the Collector -
shall also take Steps to get one Member of the Tripura Legislative '
Assembly of the concerning area and person nomiated by the Agartala
~ Muuicipality to serve on the Commission, -« e |

After the close of operations, when the payment of compensation has "+~

been completed and the period allowed in sub-role (1) of rule 20 for ff_ e
notice of appeal has expired, the Revenue Officer shall forward to the i )
Collector a tabulated statement in the following form, namely @

1. Name of Tehsil—
2. Name of Village— '
3. Amount of Compensation pajd— i
4. Remarks— P

and also a list of such claimeints as have given notice of their intention |
to appeal against his order or award under sub-section (3) of section’ : = ° |
6 of the Act. ; ‘ u

On receipt of the lists referred to in the proceding rule the Collector;f;,
shall constitute the Commission prescribed by sub-section (4) of section
6 of the Act and fix a date or dates for heating the appeals. S A
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i

23,

29.

30.

31.

32.

33,

Appeals shall be heaid, as far as possible within  one month flom
the date of the original award and the date fixed shall ordindzi
final hearing. shou'd an appeal be a.rd untﬂ
the claimant has been duly served with a notice ﬁxmo it date and
place of hearing. '

In no case, however,

R

t

;I
The Commission may datermine its own procedure and may, ifit con-
siders necessary receive evidence, call for a furth fro_mc the Reve-
nue Officer concened, or admit documents without formal proof.

It shall not be necessary to present any formal appeal unless the
Commission so directs. A Claimant may appear before the ¢ommission
either in person or through a duly authorised agent or pleader

After the disposal of the appeals and the payment of compensauon to
the claimants, the Colletor shall forward to the Officer Commandlng

- of the Military Forces engaged inthe manceuvres or field firing and

Artillery practice, a statement showing the amount of compensatlon paid
in each village. -

Principles to be followed in assessing compensation

The Compensation fixed should be adequate and payment: should,
wherever possible, be made direct to the person concerned.

s s

Each case shall be decided with due regard to the actual damﬁge caused
to the land or standing crops, the existing value of the land and
the prevailing market rate of the crops damaged and the drp;bable total
logs to the claimant. Damage to wells, wals, trees, houses. and live-
stock and like matter shall also be assessed with due regard to. the actual
loss or inconvenience caused and shall be not less than the sum required
to replace the property or to restore it to its origial condition.:
In assessing compensation for loss of life regard shall be had ;tb the age
and the number of persons wholly dependent upon the deceased and the
health and the earning capacity of the deceased. In case of injury to the
person, regard shall e had to the ags health and reduction in the earn-

ing capacity of the person as a resunlt of that mjury i
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it of pompette 34, (1) Compensation shall be paid in respect of each day or partof a
the evacuvation of village oF exclusion therefrom is in foroe |

1

anfion for day on which
o nruation. at rates to be fixed by the Government from time to time.

pensation shall be on the following scale :—

P

a) For men, womel and children above 12 years daily c01npen--"-;[

sation shall be at the rafe of Rs. 7/-(Rupees sgvem). 2
b) for the removal of sick or invalid persons the actuall cost of *
removal 1n addition to (a) :

¢) for the removal of cattle—
(i) One day's Wwages for the grazier actually in attendance.
thereon— :

and e

'
1

: ; I
(i) such other incidental charges which are reasonable and

1

actually incurred, ,

7) The compensation shall be paid whenever possible at least -

12 hours in advance ©
e completed. .
' T

L

35. The rates prescribed in sub-rule (1) of rale 34 are the minimu_iﬁ

rates at which payment may be made. It will be open to the Collectp}'
to fix higher rates than the minimum rates, having regard to the time
of the wyear and to any other special circumstances applicable to fh‘é
area. ‘

16. Ifthe area of military operations extends over more than one District,
the Collector of cach such Districts shall take action according to these
rules. Collectors should act in consultation with egach other in order-to

secure uniformity of procedure throughout the area oOver which the oper-

ations extends.

By Order of the Governof,
5. N. Gupta
Under- Secretary to  the.

Goverr-. -~ . Tripura;

Such com-:

¢ the hour before which the evacuation is to!

S

N
g
1
o
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SCHEDULE 1

Form—A (for crops)

(Sec rule 11)

Name of village.

Jote number of the field and dag number.
Name of the cultivators.

Hather’s name.

Area of the field.

Whether irrigated or unirrigated. ' e

incase of jum crops, the area under cultivation,

Name of crop or nature of sayar income (e. g. fruit or grass).

11

Extent of damage ‘or injury assessed and expressed in terms of paise m rupee, a_ld

the area damage (roughly). 35;7 '

Cash compensation—

Remarks.

Form—B (for other property)

Name of village.

Jote number and dag number. G

Number of field.

MName of owner,

Father’s name.

Description of the property damaged.
Cash compensation.

Remarks.

Form-—C (for fishery)

Name of the village.
Jote number and dag namber,

Name of the owner. y

~

writer  Joadoed nlaca | pEmes GNISI S GGesewer 2Ly
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. Tixtent of loss of fish with category.
7. Cash compensation.
a0 Remarks,

Form—D (for domestic animal)

. MName of village.
Mame of owner,
. Pather’siname.
i Number and description of the animals.
5. ¢'ash compensation.
6. Remarks.
FORM—E (FOR PERSONAL INJURY)
1, Mame of village.
Name of person. with father’s name and caste.
3. Nature of injury or loss.
4. Cash compensation.
5. Remarks.
FORM—F (SEE RULE 138) FOR FXCLUSION OR REMOVAL OF PERSON
OR DOMESTIC ANIMALS).
| Name of the head of the family with his parsentage and caste.
2. MNumber and description of his dependents.
4, Mumber and description of his domestic animals.
1. Number of days for which compensation is payable.
5. Amount payable. '
6. Remarks,

SCHEDULE—II

Vo
LB

FORM—I NOTIFICATION UNDER SECTION 2(1) " ¥

H

1n exercise of the powers conferred by sub-section (1) of section 2 of the Manoeuvres,i L

Lield Wiring and Artillery practice Act, 1938, (V of 1938), the State GGovernment is pleased t0'__ ' .
anfhorise the execution of military manoeuvres Over any ared specified below during a;° -

period not exceeding three months commencing from——————notice of the.same as

required by sub-sections (2) and (3) of the said section, having been previously published i

the Tripura Gazette, dated and in notifications No.————=, E

dated- No. dated , Tespectively.. .
The land plan may be inspected afthe office of the details of

arcas—m—————=.

o

.
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FORM-—2,
DETAILS OF THE AREA
NOTICE UNDER SECTION 2(2).

In pursvance of sub-section (2) of section 2 of the Manoeuvres, Field fi
practice  Act, 1938, (V of 1938) 9 the State Government hereby notifies his 1
on the expiry of atleast thres mo nths from the date of the publication of this :,.liiotirbe in the
Tripura Gazeite, a notification under sub-section (1) of the said section a'iithoriSjng the
Sxecution of military  manceuvres over  any area  specified below;_“' during a
period not exceeding three months. The land plan may bs inspected at ‘the office of
the——— _details of area————_______ :

FORM—3

_'_'EandArtillery

DETAILS OF THE AREA
NOTICE UNDER SECTION 2(3)
In pursuance of sub-section (3) of seotion 2 of the M: noeuvres, Field ¢ Firing and
Artillery Practice Act, 1938 (V of 1938). the State Government hereby repeaté'thé i1otice

not exceeding three months on the expity of one month and one weak as nearly ag may
be, from the date of publication of this notice, the same having, as required by sub-
section (2) of the said section also been previously published in the Tripura ‘Gagette,
dated the-——— in notification No.~————e—__ dated.

The land plan may be inspected at the office of fhe—o —»*—{—;defaiIs of
ared——— . | ‘ A

FORM—4,

DETAILS OF THE AREA
NOTIFICATION UNDER SECTION 9(1),

In exercise of the powers conferred by sub-section (1) of section 9 of the Mzu_ioeuikres,
Field Firing and Ariillery Practice Act, 1938, (V of 1938), the State Géﬁérnm'e-nt is
pleased to define the ares specified below as the area within which for a peridd“ E)?f—*-ﬁ_-_
TU—years  ¢ommencing from e dayof 19:850 " the
carrying out periodically of Field Firing and Artillery practice may be authorised, .

The land plan may be inspected ai the office of the

Ared— e

FORM--5

DETAILS OF THE AREA
NOTIFICTION UNDER SECTION (9

In exercise of the powers conferred by sub-section (2) of section 9 of thé;iii\{anoeu-

vres, Field Firing and Ag tillery Practice Act, 1938, (V of 1938), the Siate Govéf‘ijm_ent is
pleased to authorise during the periods specificd below, the carrying out of, field firing
- and artillery pracrice throughout the area mentioned in the schedale, and 110ti:ﬁci:at=ion' as
required by sub-section {1) of said section defining the said area as the area within ‘which
for term of —e—-——years commencing fromm—-—ihe carrying out periodical!y_ of field
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ning and artiilery practice may be authorised, and notices in respect of the same as required
- sulecactions (3) and (4) of the said section publishing the intention to issue notification

svinge hoen previously published in the Tripura Gaeette, dated -~ and in noti-
¢ ation No. -w—— dated —-—— No, ——— dated No. and No. ——— dated
- vespectively.
‘hie land plan may be inspected at the office of the ——— pericds during which field
~ine and artillery practice are authorised ——— details of area ——— Schedule,
Pojny 0,

Notice under secticn 9(3)
[ See rule 3 (1) ]

ti pursuance of sub-section (3) of section 9 of the Manoeuvres, Field Firing and Artillery

watien Act, 1938 (V of 1938), the State Government hereby notifies his intention to issue, on

the piry of at least 2 menths from the date of the publication of the notice in the official

Coetle, and notifcation under sub-section (2) of the said section authorising the cariying out

st Jickl fuing and  artillery practice throughout the area notified below or any specified part

therenf during the period commencing from the —— day of ——— 19 and ending with the

- ay of ——-— 19, a notification defining the said arca as the area within which for a term

f e yoars commencing from —-——the carrying out periodically of field firing and

Carijliery practice may be authorised having been previously published in the official Gazstte
“aiedt {he —-—- in nofification No, ——-— dated ———.

'The land plan may be inspected at the office of the —--— details of area ———r.

Porme—7,

Details of the area Notice under Section 9(4).

fn pursvance of sub-section (4) of section 9 of the Manoeuvres, Field Firing and
Cetsibery Tractive Acl, 1938, (V of 1938), the State Government hereby repeats the notice of
imiention fo issue  a notification under sub-section (2) of the said section authorising the
coin out of lijeld firing and artillery practice throughout the area notified below or any spesi-
sob i thereof during the period commencing from the——day of—-—19  and ending with the

~dav of - -——19 on the expiry of one week as nearly as may be after the publication of

LS

- natien, the first notice as required by sub-section (3) of the said section having been previ-

~sxlyv o published by nofification No. ———, dafed ——— in the official Gazette, dated

The land plan may be inspected at the office of the ~———— details of area.

Printed at the Tripura Government Press, Agartala.
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